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O R D E R 

(Virtual Mode) 

16.04.2021  Counsel for the Appellant submits that he may be given 

time as it is sated that there is another homebuyer who has moved with regard 

to the same Order to invoke contempt. He wants to verify. He may do so.  

 The Contempt Case may be put up on 31st May, 2021.   
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      Member (Judicial) 

 

 

[Dr. Alok Srivastava] 
Member (Technical)  
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